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RAJYA SABHA
Friday, the 2 July, 2023/30 Ashadha, 1945 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

BIRTHDAY GREETINGS

MR. CHAIRMAN: Hon. Members, | take the opportunity to wish birthday greetings to
the hon. Leader of the Opposition, Shri Mallikarjun Kharge, Member of this august
House since June, 2020. Shri Kharge had been Union Cabinet Minister, Member of
Lok Sabha (two terms), Minister in Government of Karnataka and has been a
Member of Karnataka Legislative Assembly for nine terms, from 1972 to 2009.

The House has witnessed his wit and humour, and | have also tasted the

same. W ST BT humour ﬂ?ﬂﬁg&’ ARTH BT g5 <l %\'I Once again, | wish him a

very happy birthday on behalf of the entire House. May he be ever blessed !
it IrEq T (U979 = /R, 92 R | Sir, one birthday gift !

MR. CHAIRMAN': | had the good occasion. | need to indicate to the hon. Members.
Khargeji was good enough to call on me in my Chamber. He left for Karnataka
yesterday. We had a good interaction. | greeted him personally a day before his
birthday, and we had pleasant exchanges. Wﬁw@fﬁ 211

Hon. Members, | also take the opportunity to wish birthday greetings to hon.
Member of Parliament, Shri Joginipally Santosh Kumar, Member of this House since
April, 2018.

He is known for his 'Green India Challenge' and he also figures in the Limca
Book of Records for record number of saplings with participation of over sixteen
thousand people in Adilabad.

On my own and on your behalf, | wish him a long and happy life.

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Papers to be laid on the Table.

I. Notifications of the Ministry of Consumer Affairs, Food and Public Distribution
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Il. Notifications of the Ministry of Environment, Forest and Climate Change
lll. Report and Accounts (2021-22) of ICFRE, Dehradun and related papers

SUHIRHT A, WTE N Frdsii~reh fravor 431 ¥ IS H3ll; JT 9ATeaRoT g+ 3R
SRy giReci= JATer 3 ¥red #3i1 (31t sifast A 9l Helew, § feforiad ua

AT Yol IR AT § :-

I. A copy each (in English and Hindi) of the following Notifications of the Ministry of

Consumer Affairs, Food and Public Distribution (Department of Consumer Affairs),

under sub-section (1) of Section 105 of the Consumer Protection Act, 2019:—

™M

@

©)

4)

®)

G.S.R. 120 (E), dated the 22" February, 2023, publishing the National
Consumer Disputes Redressal Commission (Group 'A' posts) Recruitment
Rules, 2023.

G.S.R. 122 (E), dated the 22" February, 2023, publishing the National
Consumer Disputes Redressal Commission (Group 'B' posts) Recruitment
Rules, 2023.

G.S.R. 171 (E), dated the 7" March, 2023, publishing the National
Consumer Disputes Redressal Commission (Registrar) Recruitment Rules,
2023.

G.S.R. 343 (E), dated the 4™ May, 2023, publishing the National Consumer
Disputes Redressal Commission (Other terms and conditions of service of
officers and employees) Rules, 2023.

G.S.R. 454 (E), dated the 21% June, 2023, publishing the Consumer

Protection (Direct Selling) (Amendment) Rules, 2023.
[Placed in Library. For (1) to (5) SeeNo. L.T. 9993/17/23]

Il. (i) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Environment, Forest and Climate Change, issued under sub-section (1)

and clause (v) of sub-section (2) of Section 3 of the Environment (Protection) Act,
1986:—

M

@

S.0. 1832 (E), dated the 21% April, 2023, amending the Principal Notification
No. S.0. 1533 (E), dated the 14" September, 2006 by inserting certain
entries in that Notification.

S.0 2226 (E), dated the 18" May, 2023, amending the Principal Notification
No. S.0. 1533 (E), dated the 14" September, 2006 by substituting/inserting
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certain entries in that Notification.

(3) S.0.2903 (E), dated the 3" July, 2023, amending the Principal Notification
No. S.0. 19 (E), dated the 6™ January, 2011 by substituting/inserting certain
entries in that Notification.

[Placed in Library. For (1) to (3) SeeNo. L.T. 9651/17/23]

(i) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. G.S.R. 215 (E), dated the 24™ March, 2023,
publishing the National Green Tribunal (Practices and Procedure) Amendment
Rules, 2023, under sub-section (3) of Section 35 of the National Green Tribunal Act,
2010.

[Placed in Library. See No. L.T. 9652/17/23]

(ii) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. S.0. 1800 (E), dated the 21°" April, 2023, issued
under sub-sections (1) and (3) of Section 3 of the Environment (Protection) Act,
1986, amending the Principal Notification No. S.0. 38 (E), dated the 3" January,
2022 by substituting certain entries in that Notification.

[Placed in Library. See No. L.T. 9651/17/23]

(iv) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. G.S.R. 318 (E), dated the 27" April, 2023,
publishing the Plastic Waste Management (Amendment) Rules, 2023, under Section
26 of the Environment (Protection) Act, 1986.

[Placed in Library. See No. L.T. 9653/17/23]

lll. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Indian Council of Forestry Research
and Education (ICFRE), Dehradun, Uttarakhand, for the year 2021-22,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.

[Placed in Library. See No. L.T. 9654/17/23]
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Notification of the Ministry of Consumer Affairs, Food and Public Distribution

SYHRHT A G IR Ao faavo d=3rea 3§ e @3 (@t fAReE
I : eIy, H ol ARG . B1.3M. 371 (3N), [&Id 8 WRaR, 2017 H BT
gfafsedl o1 afremes v, 91 {6 I9H e far a1 &, S ifeRges A
HeNeT B arell MeR (R &R 3=y Ae1iifedl, ggfaensii sk Janail &1
Sferd aRET) SaIH, 2016 BT GRT 7 & A SIRT IUHIH AH, ETe 3R
AT IR HH (@ 3R AESid faaRor [G9RT) &1 Sierga-r 4.
D1.31T. 1392 (3N), fadTd 23 AT, 2023, DI T UlT (IS ol fawal #) FHT yed
R TG g

[Placed in Library. See No. L.T. 9712/17/23]
Notifications of the Ministry of Commerce and Industry

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRIMATI ANUPRIYA SINGH PATEL): Sir, | lay on the Table a copy each (in
English and Hindi) of the following Notifications of the Ministry of Commerce and
Industry (Department of Commerce), under sub-section (3) of Section 19 of the
Foreign Trade (Development and Regulation) Act, 1992:—

(1) S.0.1207 (E), dated the 14" March, 2023, amending the Policy Conditions
under ITC HS code 2515 of Chapter 25 and 6802 of Chapter 68 of Schedule-|
(Import Policy) of ITC (HS) 2022.

(2) S.0. 1389 (E), dated the 22™ March, 2023, amending the Import Policy
Condition of Urea [Exim Code 31021000] in the ITC (HS) 2022, Schedule — |
(Import Policy).

(3) S.0. 1390 (E), dated the 22" March, 2023, amending the Export Policy of
Bio-fuels under Chapter 27 of Schedule 2 (Export Policy) ITC (HS)
classification of Export and Import.

(4) S.0. 1565 (E), dated the 31" March, 2023, notifying the Foreign Trade
Policy, 2023.

(5) S.0. 1586 (E), dated the 1% April, 2023, amending the Import Policy
Condition under Chapter 29 of ITC (HS) 2022, Schedule — | (Import Policy).

(6) S.0.1587 (E), dated the 1° April, 2023, amending the Export Policy of items
under HS Codes 27101241, 27101242, 27101243, 27101244, 27101249,
27101941, 27101944 and 27101949 of Chapter 27 of Schedule 2 of the ITC
(HS) Export Policy.
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S.0. 1677 (E), dated the 6™ April, 2023, for streamlining the Halal
Certification Process for Meat and Meat Products.

S.0. 2127 (E), dated the 8" May, 2023, amending the Import Policy
Condition of Apples under ITC (HS) 08081000 of Chapter-08 of ITC (HS),
2022, Schedule-1 (Import Policy).

S.0. 2242 (E), dated the 22" May, 2023, amending the Export Policy of
Cough Syrup.

S.0. 2273 (E), dated the 24™ May, 2023, amending the Export Policy of
broken rice under HS Code 1006 40 00.

S.0. 2351 (E), dated the 29" May, 2023, syncing of ITC (HS), 2022-
Schedule-1 (Import Policy) with the Finance Act, 2023 and the Foreign Trade
Policy, 2023.

S.0. 2408 (E), dated the 2" June, 2023, amending the Import Policy
Condition 6 (Pet Coke) under Chapter 27 of Schedule —I (Import Policy) of
ITC (HS) 2022.

S.0. 2626 (E), dated the 14" June, 2023, amending the Import Policy and
Policy Condition of Copra under ITC (HS) Code 12030000 of Chapter 12 of
ITC (HS), 2022, Schedule-I, Import Policy.

S.0. 2755 (E), dated the 23" June, 2023, amending the Export policy of HS
Code 2610.

S.0. 2769 (E), dated the 26" June, 2023, amending the Policy Condition of
SI.No. 55 & 57, Chapter 10 Schedule-2, of ITC (HS) Export Policy, 2018.
S.0. 2826 (E), dated the 30" June, 2023, amending the Import Policy
Condition of Cigarette Lighters Covered under CTH 9613 of Chapter 96 of
Schedule —I (Import Policy) of ITC (HS) 2022.

S.0. 2901 (E), dated the 3 July, 2023, amending the Import Policy
Condition for items under ITC(HS) code 07019000 of Chapter 07 of ITC
(HS), 2022, Schedule - | (Import Policy).

S.0. 2902 (E), dated the 3™ July, 2023, amending the Import Policy
Condition under ITC (HS) 08028010 of Chapter 08 of ITC (HS) 2022,

Schedule — | (Import Policy).
[Placed in Library. For (1) to (18) SeeNo. L.T. 9714/17/23]

Notifications of the Ministry of Agriculture and Farmers Welfare

HY Td fFaM weamn 73 | Iog w3t (G T FRTIEA): "Bk, H

AT BIC 3R AT Siid AFTIH, 1914 BT GRT 3 B Y GRT (1) & T SARY
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DY UG fbar bedrvl H3Teld (Y vd fbar wearr favn) o1 fefaRyd
STERIETS Bl Ueh-Ueh Uiy (SIS e fawil &) |1 ueel ux el § -

(1) S.0. 1801 (E), dated the 21%" April, 2023, publishing the Plant Quarantine
(Regulation of Import into India) (First Amendment) Order, 2023.

(2) S.0. 2153 (E), dated the 10" May, 2023, publishing the Plant Quarantine
(Regulation of Import into India) (Second Amendment) Order, 2023.

(3) S.0. 2360 (E), dated the 31° May, 2023, publishing the Plant Quarantine
(Regulation of Import into India) (Third Amendment) Order, 2023.

(4) S.0. 2680 (E), dated the 19" June, 2023, publishing the Plant Quarantine

(Regulation of Import into India) (Fourth Amendment) Order, 2023.
[Placed in Library. For (1) to (4) SeeNo. L.T.9608/17/23]

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON DEFENCE

LT. GEN. (DR.) D. P. VATS (RETD.): Sir, | lay on the Table, a copy (in English and
Hindi) of the Thirty-ninth Report of the Department-related Parliamentary Standing
Committee on Defence on the ‘Inter-Services Organizations (Command, Control &
Discipline) Bill, 2023".

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON AGRICULTURE, ANIMAL HUSBANDRY AND FOOD
PROCESSING

ST IRIATI TARUTE IRT (ORI : H816d, H [qUIT-Hefea Sy, ugqare iR
G YRIEhN U] Feefl FHa g At AT (2022-23) & =R gfcaai &l Y-
T YT (33T e &) #) AWl yed iR Il § -

(i)  Fifty-seventh Report on ‘The Coastal Aquaculture Authority (Amendment) Bill,
2023" pertaining to the Ministry of Fisheries, Animal Husbandry and Dairying
(Department of Fisheries); and
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(i)  Fifty-eighth Report on 'Research and Development in Farm Mechanization for
Small and Marginal Farmers in the Country' pertaining to the Ministry of
Agriculture and Farmers Welfare (Department of Agricultural Research and
Education).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON LABOUR, TEXTILES AND SKILL DEVELOPMENT

21 faerg ure Rig R (STR w_eD): H8iey, § fA9rT-Hafed s/, ae iR BIrd
e eell Sag Il AT & FRafaRad giidgl & U -Td i (3rsi a2
fEd1 ) 99T go ol IR IGAT§ :-

(i) Forty-fourth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Thirty-sixth
Report (Seventeenth Lok Sabha) on ‘Implementation of Pradhan Mantri
Kaushal Vikas Yojana (PI\/IKVY)’ relating to the Ministry of Skill Development
and Entrepreneurship;

(i) Forty-fifth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Thirty-
seventh Report (Seventeenth Lok Sabha) on ‘Development of Manmade Fibre’
relating to the Ministry of Textiles;

(ii) Forty-sixth  Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Forty-first
Report (Seventeenth Lok Sabha) on ‘Demands for Grants (2023-24)’ of the
Ministry of Labour and Employment;

(iv) Forty-seventh Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Forty-
second Report (Seventeenth Lok Sabha) on ‘Demands for Grants (2023-24)
of the Ministry of Textiles; and

(v) Forty-eighth  Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Forty-third
Report (Seventeenth Lok Sabha) on ‘Demands for Grants (2023-24)" of the
Ministry of Skill Development and Entrepreneurship.
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REGARDING POINT OF ORDER UNDER VARIOUS RULES AND OTHER ISSUES

MR. CHAIRMAN: | have to inform hon. Members that the Business Advisory
Committee, in its meeting held yesterday, the 20" July, 2023, has allotted time for
Government Legislative and other Business as follows... ...(/nz‘erru,oz‘/ons)...
Statutory Resolution seeking disapproval of the Government of National Capital
Territory of Delhi (Amendment) Ordinance, 2023, promulgated by the President of
India on 19" of May, 2023, and consideration... ... (Interruptions)...

Y worg Rig (g ToreT 8 Lfeee) @ R, a8 IR-Waun e f9a €, a1 I 39
R AP AT @ 87 ...(FWAYF)... IR, 39 d &9 IGAUH dif feam o
(FAYF)... O, I8 IR-GaUT=p 9 Bl ...(AIM)... BT 899 0] 5P
fove foma el ...(caaem)...

MR. CHAIRMAN: Please let me... ... (Interruptions)...

S} o R1g: 3 T IR-Faunfe 9 9 JH 3 Fhd 872 ....(AYH)...

MR. CHAIRMAN: Can't you have some decorum? ...(Interruptions)... Can't you
have some decorum on this? ... (Interruptions)...

ot Ao R : I8 91 aunfie ..c@ag™)... IR-Haenfa 9 $9 dihy 31 Jahd
27 ...(FGUH)... AT b RIATh f9ol B Iy 31 Fhd 27 ...(FGHM)... YR &
Tfaem & RaotTh et B AhR 3T Thd &7 ....(FILIH)...

MR. CHAIRMAN: Please take your seats. ...(Interruptions)...

it <o Rig: R, |1 YRT &1 99e § Afaa™ & Raars & 87 .. (FaemH). .
TfaEm & RacoiTd e HI PR M IHA 872 ...(FAIM).... +

MR. CHAIRMAN: Please take your seats. ...(Interruptions)...
SHRI RAGHAV CHADHA (Punjab): Sir, I have a point of order. ...(Interruptions)...

MR. CHAIRMAN: Please take your seat. ...(Interruptions)...
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DR. K. KESHAVA RAO (Telangana): Sir, | wish to raise a point of order.
...(Interruptions )...

MR. CHAIRMAN: Please take your seat. ...(/nz‘errupz‘/ons)... Dr. Keshava Rao
wants to raise a point of order. Take your seat. | shall allow him. ... (Interruptions)...
Let there be order in the House. ...(Interruptions) ... Let there be order in the
House. ...(Interruptions) ... Please take your seat. ...(Interruptions) ... Hon.
Members, | have said on a number of occasions ...(Interruptions)... Please take
your seat. ...(/nterrupt/ons)... | give time to everyone in accordance with the rules.
This House is the Upper House; this House is the House of Elders. Our conduct is
being watched by more than 1.3 billion people. We have to exemplify our conduct so
that we can be appreciated. ... (Interruptions)...

SHRI SANJAY SINGH: The whole country is watching their conduct.
...(Interruptions )...

MR. CHAIRMAN: Can you keep quiet for a moment? It has become your habit to
rise and raise a point. | give time to everyone. It is not a public street; it is not a
platform. ...(Interruptions)... Keep your silence, please. ...(Interruptions)... Dr.
Keshava Rao ... (Interruptions)...

ot o R1g: IR, A IR-GAYTh ol AIhx 311 V8 Bl ...(Faem). .

MR. CHAIRMAN: What is TR-Hdenfe? Read the Constitution, get guidance and
get enlightened so that people do not laugh at us. What is unconstitutional is not in a
word. ...(Interruptions)...

Y Aot RIg: =, {9 MUDT Bl IATIT AT| ...(FILT)...

MR. CHAIRMAN: That is why you need to study. ...(/nz‘errupz‘/ons)... Dr. Keshava
Rao.

DR. K. KESHAVA RAQO: Sir, | am seeking only a clarification. | am not on a point of
order. | am seeking a clarification from the Chairman over the subject that the House
is taking up. The clarification is: If a Court takes up the issue which the House is
discussing, do we allow it? | am leaving it to you. ...(Interruptions)...
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MR. CHAIRMAN: Hon. Members, | need to inform you that Dr. Keshava Rao has
raised a good issue and the issue is that if a matter is pending before a court of law,
should this House consider it. Am | right?

DR. K. KESHAVA RAO: It has already been taken up. It is sub judice. Yesterday
only, it has been taken up and referred to ...(Interruptions)...

MR. CHAIRMAN: | get your point. Hon. Members, the entire country has to be
enlightened by us. The entire country has to get our message. What does the
Constitution say on this? There is a constitutional prescription that put a bar on
discussion in the House in a very qualified manner. | had the occasion to give my
ruling on a point of order that this House is entitled to discuss everything under the
planet with one restriction and that restriction, hon. Members, is germane to the
issue that Dr. Keshava Rao raised and that is Article 121. It is for this House to
generate light all around; it is for this House to clear the confusion and to clear the
cloudy weather. Article 121 says, ' Restriction on discussion in Parliament.”" Am |
clear? So, the only restriction generated in the Parliament has been given to us by
our founding fathers. Raghav Chadhaji, listen to it; you need to understand it. Hon.
Members, "No discussions shall take place in Parliament with respect to the conduct
of any Judge of the Supreme Court or of a High Court in the discharge of his
duties..." and that is also restricted; that can also be done, but there is another
method and that is "...except upon a motion for presenting an address to the
President praying for the removal of the Judge as hereinafter provided."
...(Interruptions )... Hon. Members ...(Interruptions)... Let me conclude.
...(Interruptions )... Therefore, the concept of sub judice is totally misconceived.
...(Interruptions )...

oAt <iora g : = uta STott &1 her anre o= & 99 e, ... (g ). .

MR. CHAIRMAN: | know. ...(Interruptions)... Sit down. ...(Interruptions)... Don't
talk on an issue on which you are not prepared. ...(/nterrupz‘/ons)...

AN o RiE: 99 WReR 9 AU SHET I b g8 dfaur &) e e
...(STaHT)...

MR. CHAIRMAN: Mr. Sanjay Singh, | may have to name you. ...(/nterrupt/ons)... I
may have to name you. Take your seat. ...(Interruptions)... | have not given you
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permission to speak. ...(Interruptions)... Mr. Chadha, you are not on your seat.
...(Interruptions )... Is it the conduct you have learnt? Is it your conduct that you will
travel all over the House? ...(Interruptions)... | can tell you. Take your seat. Don't
run down your reputation. Sit down. ... (Interruptions)...

SHRI PRAMOD TIWARI (Rajasthan): Sir, | have a point of order. ...(Interruptions)...
MR. CHAIRMAN: Mr. Pramod Tiwari has a point of order. ...(/nterrupz‘/ons)...

MR. CHAIRMAN: Please sit down. Pramodji, what is your point of order?

7t e oAt |-, 37 95 99T 3iR MR & 12T MU HE1 7 b 1ot 59 |4l

= JMYHT AT ....(FILT)...

MR. CHAIRMAN: One second, let there be order in the House. ...(Interruptions)...
Take your seat. Mr. Raghav Chadha, you can't behave like a delinquent student.
You must learn to be decorous. ...(Interruptions)... Take your seat when others
are speaking. That is the minimum requirement. Yes, Mr. Tiwari, go ahead.

it wHie foart: | 9gd S fa7Ean & W1 3uE B0 =rsdi § b ! ard 3=
S8 B

MR. CHAIRMAN : What is your point of order?

it v foramt: R I8 wrge oifw oif 2 5 AR ) aoie | {1 <91 ST @7 &,
TIRIGT 81 Sl g |fed g8 2, 99 W H%g 931 1 $8l © 14 Wi Adhs| geN g5
2...(qH)..

MR. CHAIRMAN: Consideration and passing of the Forest Conservation
(Amendment) Bill, 2023... (Interruptions)...

St <ot Rig: R, oMU &7 © fb ! Hidr < ...(aem ). .

SHRI DEREK O'BRIEN (West Bengal): Sir, | have a point of order.

11
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MR. CHAIRMAN: Do you really have a point of order? Are you sure about it?
...(Interruptions )... Mr. Derek O'Brien, please go ahead with your point of order.
...(Interruptions )...

SHRI DEREK O'BRIEN: | have a point of order today. It is relating to Rules 261 and
262, at Page 91, regarding expunging the words used in the Parliament. | have got
two examples which we can quickly correct. Rule 261 states as to what can be used
and what can't be used.

MR. CHAIRMAN: What is your point of order?

SHRI DEREK O'BRIEN: It is about the words being used in the Parliament.

MR. CHAIRMAN: What is your point of order?

SHRI DEREK O'BRIEN: Sir, my point of order is under Rule 261...(Interruptions)...

MR. CHAIRMAN: Mr. Raghav Chadha, take your seat. Is something wrong with your
seat? Every time you jump. ...(Interruptions)...

SHRI RAGHAV CHADHA: Sir, | am waiting for my turn. ... (Interruptions )...

SHRI DEREK O'BRIEN: Sir, my point of order is about the words which can be used
in this House or not. That is my limited point of order. | am going to give you
examples under Rules 261 and 262.

MR. CHAIRMAN: That is very fine, but what is your point of order?
...(Interruptions )...

SHRI DEREK O'BRIEN: Three words were expunged. | am going to give you four
words. Yesterday, we said, * ...(Interruptions)...

MR. CHAIRMAN: Please... ... (Interruptions)... The House is adjourned to meet at
2.30 p.m. today.

* Expunged as ordered by the Chair.
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The House then adjourned at nineteen minutes past eleven of the clock.

The House reassembled at thirty minutes past two of the clock,
MR. CHAIRMAN in the Chair.

* RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. CHAIRMAN: Hon. Members, | have to inform you that the Business Advisory
Committee in its meeting held yesterday, the 20" July, 2023 has allotted time for
Government Legislative and Other Business. ...(Interruptions)...

Y worg RE (g o 8 L feeet): IR, AR SMIfTe 7 st faRe fahar
oA ...(aHT)...

MR. CHAIRMAN: The Report of the Business Advisory Committee re. Government
Business be taken to be laid on the Table of the House. ... (Interruptions)...
Time
Allotted

1. Statutory Resolution seeking disapproval of the Government of
National Capital Territory of Delhi (Amendment) Ordinance,  Three Hours
2023 (No.1 of 2023) promulgated by the President of India on  (These Bills
the 19™ of May, 2023; and to be

2. Consideration and passing of the Government of National discussed
Capital Territory of Delhi (Amendment) Bill, 2023, after its  together)
introduction - fo replace an Ordinance

3.  Consideration and passing of the Forest (Conservation)
Amendment Bill, 2023, after it is reported by the Joint Two Hours
Parliamentary Committee and considered and passed by Lok
Sabha.

4. Consideration and passing of the Cinematograph  Two Hours
(Amendment) Bill, 2023

5. Consideration and passing of the following Bills, after they are
introduced, considered and passed by Lok Sabha:-
a. The National Nursing and Midwifery Commission Bill, Two Hours

# Laid on the Table.
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2023

b. The National Dental Commission Bill, 2023
Consideration and passing of the following Bills, after their
introduction:-

a. The Digital Personal Data Protection Bill, 2023
b.  The Advocates (Amendment) Bill, 2023

c.  The Registration of Births and Deaths (Amendment)
Bill, 2023

d. The Constitution  (Scheduled Castes)  Order
(Amendment) Bill, 2023

e.  The Mines and Mineral (Development and Regulation)
Amendment Bill, 2023

f. The Offshore Areas Mineral (Development and
Regulation) Amendment Bill, 2023

g. The Constitution (Jammu and Kashmir) Scheduled
Castes Order (Amendment) Bill, 2023;

h.  The Constitution (Jammu and Kashmir) Scheduled
Tribes Order (Amendment) Bill, 2023; and,

i The Jammu and Kashmir Reservation (Amendment)
Bill, 2023

...(Interruptions)...

Two Hours

Six Hours
One Hour
Four Hours

Two Hours

Two Hours

Two Hours

Two Hours
(These
Bills
to be
discussed
together)

The House is adjourned to meet at 1100 hours on Monday, the 24" July, 2023.

The House then adjourned at thirty -two minutes past two of the clock

till eleven of the clock on Monday, the 24" July, 2023
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